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PURCHASE AND SUPPLY) P Pb. Acy XI,

(3) It shall come into force at onco, :

2. 1In this Act unless the contex( otherwise requires

(I) “‘assigned area’ means an area asgj
factory under this Act : gned to ,

(2) “Board” means the Sugarcane Contro] Boarq:

(3) ““cane” means sugarcane intended for yse in
afactory ;

(4) “Cane Commissioner” means the officer ap.

ointed by the Government to perform the '
unctions of Cane Commissioner;

(5) “cane-grower” means a person including a
tenant who cultivates cane either himself or
through members of his family or through
hired labour , and who is not a member of a
Cane-grovers’ Co-operative Society ;

(6) “Cane-growers’ Co-operative Society” means a
society registered under Co-operative Societies
Act, 1912, one of the objects of which is to
sell scane grown by its members ;

(7) “Collector” means (he Chief Revenue Authority
of a district ; -

(8) “crushing season” means the period commenc-
ing on the 15th day of October in any calendar
year and ending on the 30th June of the follow
ing year ;

(9) “factory” means a sugar factory wherein 20
or more workers are working, or were work-
ing, on any day of the proceeding twelve
months, and in any part of which any manu-
facturing process connected with the produc-
tion of sugar is being carried on or is ordinarily
carried on with the aid of power:

(10) “Government” means the ![Cental Govern
ment].

'Substituted for the words**State Government” by tho Punjab Reorganlizjl}:é‘!"
(Chandigarh) (Adaptation of Laws on Statc and Concurrent (Subjects) Order,
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r of a factory” m

" eans
who has control over {he affairs oi!h:fgerson
here the affairs of a factory are emfﬁ&‘;{,’

and \ '
to the managing agent, such agent ;
. ) ,

« rescribed” means prescribed
(12) °P his Act ; ed by rules made

under
13 «Gtate” means the [Union terri
( )Chandigarh]. erritory  of

ent shall establish and constitute gl;ﬁme Coatrol
[l Id.

5. (1) The GOV
trol Board for {he State and ascribe to

5 Sugarcan® 0] BOalT,
.~ and function ; ions
y be prescribed.

i
of this Act, as ma
(2) The Board shall consist of fifteen members.

T m of
d that the Government may dissolve the Board
f its term if it 18 satisfied that it 18

4) No proceedings of th
fact that there was one Of
at such proceed-

invalid for the mere
filled vacancy in the Board at (he time that

ings took place. -
] i t Dr
y officer 10 APRO mssonet

: 4., The Governmcnt
e {he Cane Comrnissioner an A
[ ma g

?lhcr'siaﬁ", body or committee
or the performance of any duty Of function °
rermination g;-

Act
. - ¢ Dc
firm ©f A Loocupler” o this

o 5, Where the occupier O a 1300 % jis
d.mPany or other associal1om, any one © 4 puos
u’rectOYS, or members may roseculte a&e I:)ccupi"r
nder this Act for any offence for which

of the factory 1is punishablc!

BT

jsat
1S he punjab R“”fnr 1968
(Chan ubstituted for the word wigtate of ects) OF it
digarh) (Adaptation owfolta;rs on State and Cop .
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Provided that such firm or compan or .
may give notice to the Cane Conjmﬁgsio}r’]er l?ls:‘toc.'alion
nominated one of its partners or directors OF Mmempy. has
be the occupier of the factory for the PUrposes o to
Act and such individual shall be deemed to be the o of thig
for the purposes of this Act until further Notice calfC“lRler
his nomination is received by the Cane Commissio;ee:m
Appointment of an 6. (Z) No cane shall be purchased for 3 4
agent. factory unless its occupier has, in the prescribed 1}1 -

sent a notice of such infention to the Cane Commissiq;?;rn
nominating one or more person as agents for making su:ﬁ
purchases, and no agent shall be changed, withouy Prior

notice in writing to the Cane Commissioner.

(2) Any person appointed as agent under syp.
section (1) shall deposit as security a sum of rupees one
thousand in cash or Government Promissory Notes ang
no person shall be deemed to have been appointed as
agent until such deposit is made, and he has been given
a licence in the manner prescribed.

Licensing of 7. (I) No person shall act as purchasing agent
Purchasing. under this Act, unless he has been licensed as such in the
prescribed manner.

(2) No person other than a purchasing agent shall
be employed by an occupier of a factory to do any work
in connection with any (ransaction for the purchase of cane
within the State,

(3) Alicence shall not be granted to any 1113431'3011 ugdeé‘
sub-section (1) unless such person has paid the prescribe

deposit or furnished the prescribed security and the Cane
Commissioner may subject to rules made in this behall,
in case of any breach of the conditions of the llcencei
order that the deposit paid or security furnished in res 0_(;1
of such licence sﬁall be forfeited to Government or § ?16
not be returned before the prescribed period or lhatltbe
whole or any portion of such deposit or security shal :

paid to any person who has suffered any loss owing to any
misconduct or default of such licensee.

' |
Dutiesof enagen. 8. (J) The agent or agents of a sugar factory ;ﬁ:tla
maintain an office in one or more places within the

(¥ Scanned with OKEN Scanner
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be required by the C \
gs may y the Cane Commissi

i Onc L 4 ( [
qintain such accounts and submit such rcii.:;‘ l qhal}
gtatements as may be prescribed. § an

(2) If an occupier or an agent —

(a) intentionally fails to maintai
aintain
document or register, or Gorredtly &fiy

®) mtent_l(_)nally commits any breach of any
condition or duty imposed under this Act
he shall be punishable with fine which may
extend to two thousand rupees for every sucg

failure or breach.
9. Any person contravening any of the provisions of Penalty for coma-
Act or of any rule made thereunder, for which no penalty :ﬁl%’:’oﬁﬁteé’ =3
is otherwise provided, shall be punishable with fine which
may extend to two thousand rupees.
10. (I) The Cane Commissioner may order the g;gg;g? ...
before required by

occupier of any factory to submit to him on of :
estimate of the quantity of cane actory.

any specified date, an )
intended to be purchased for his factory during any
particular crushing season.
. : Commis-
(2) On receipt of an estimate, the Cane
i to be submitted to the Sugarcane
sioner shall cause the same e Sugarcane Control

Control Board for their appI 0"2 onfirm modify of reject

Board shall be competent to
the estimate, and in case of its not being reé'hase i
the area from which the cane ma({ be pur )
term and conditions a5 it may dce
(3) If the Sugarcan® Control Boarrd 3Stﬁ£ lﬁsrggggl%q
that a survey of any ar¢é is nccesszg‘yc On e P ar shall
assigning it to a factory, B¢ =1 epo the
cause such survey to be mac?hi"cos such survey sha
Sugarcane Control Board., e h factory-

be payable by the occupié ”

: ereinbefor®

11. Ever survey send b .

shall be n(lfl)de by gn officer au;gggcsefl y
missioner in the manner Pr¢

Survey of ared.
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(2)_ Every person owning or occupyin
any area in respect of which a survey is being mada shall
afford to the officer making the said survey such assisty
and facilities for making the said survey ag may be Necesgyyy

(3) Any amount due from the occupier of g faCtory in
respect of a survey shall be recoverable from sycp ocey.
pier as an arrear of land revenue,

are 12. The Government may, on the recommendation

rall

o  13. (1) The occupier of a factory or any other
°f person acting on his behalf shall not distribute seed cane
of any variety to any person to be used by cane-growers
or the members of Cape growers’ Co-operative Societies

In any area if the same hasg been declared under this Act,
to be unsuitable for thefactory,

Prescribed in this behalf, tq the occupier of the factory to
Which the areg jg assigned, cane grown by the cane-grower
tg)r by the members of sycp Cane-growers’ Co-operative
POciely, as the case May be, not exceedin the quantity
g;i?g{;bed for such grower or Cane-growers’ C o-operative

(2) The agent of g factory shall enter into an agree- l
ment with 5 cane-grower or wit g Cane-growers’ Co-opera-
“ase may be, in such form, by such date
A S and conditions ag may be prescribed,
With ¢ Purpose of purchasing the cane of fered in accordance
) Ub-section (1), No person other than the agent
: Orementjoned shall purchase or enter into an agreement
© Purchase cane grown by members of a Cane-growers
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1
ative Society from any other person except in

Co-oper "
e with such agreement,

qccordanc
3) Except with the permissi
m 1 3 ssion of t
own in an aSSlgI'IC({ arca shall nothf?c (igvﬁrnmcnt,
on other than the agent of the f: actor:y ?0: S\i(lh i[;

a has been assigned.

It shall be competent for the i

] mp rescri ¢ ‘

to spec!fy any area within the assignelzl arcah'g(fl ;1 L#xﬁ?;:-ty

cane of whicharea the agent of the said facto?fr

shall be bound to purchase, and the cane-growers or Cane-
Society shall be bound to sell to the

9

said agent.
15. If the cane-growers or Cane-growers’ Co-opera- Purchase of cand
outside the assigned

tive Society or Societies in the assigned area are nOtarea.

willing to enter into agreement to supply or fail to supply
tity of cane, the agent may, after giving

the requisite quan.
the prescrlbed notice to the Cane Commissioner, purchase
the balance of the cane required by him from outside the

assigned area.
16. (1) The agent of a factory for the purposes Malotenance

of which an ared has been assigne shall maintain 2
register in the prescribed form and manner.

(2) The Government may préscribe the

for—

of

procedure

(a) the correction of entries in, zgntcl t'he addition
of new entries, 10 such register

i i i uch

{8 1 connec fon with suc

costi the manner 10

(b) the 'paymcnt of COSIE
4 addition and the
corred 1onh 33515 shall b realized ; and

which suc -
f copies of entries 10

(c) the supplf, on pa
the register . -

1 Government] may, after Tex of, tho P
e rcane Control Bo? d, impose

17. (1) The

. h - an
consultatlon WIth the sig—afi//‘

I - +h R rganisalion.

l:' by ll-?(csll:ltj’?ggg) (C)(;dcr’ 1968.

Govcrnmcn
a:leState and Cont:urrc

[ -

1Sub d for th words **S!
ubstituted for e )
e LN 7 A danfation of Laws o
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282 SUGARCANE (REGULATION OF [1953 :
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tax, not exceeding three annas Permaund, op, ¢
gf cane by or on behalf of a Sugar .factory’ andh‘sfélfchase
is so imposed it shall be ~Jotified in the officia] g, 2 tax
and shall be charged, levied and Collected in the n?fﬁ,‘,“'
er

prescribed :

I[Provided that a nolification imposing th
issued during a crushing Season shall pe, and Shaeil tax
deemed always to have been, in operation from Comme be
ment of such season.] | nce-

(2) All sums due gs the afore-ment

not paid by the dye date, shall be reco
of land revenue. '

ioned tax, ang
verable as areqy

onemiordund tax  2]7. 4. The Government, if satisfied ¢
manufacuuring. " has exported out of India any  quantity of

Sugardcxportcd out factured by it, may refund 't

Sugar many.
of India.

0 Such factory, whether
prospectively or retrospectively, the amount of tax imposed
on, and paid by it under section 17 in respect of the cane
purchased by it and utilized in manufacturing the quan-
tity of sugar so exported.]

Institytion of

proceedings. 18. (I) No prosecution shall be instituted under

his Act except upon a complaint made by a District
Magistrate,

(2) On the application of a person accused of an
offence under this Act, the District Magistrate may com-
Pound such offence by levying a composition fine not
exceeding two thousand Tupees, at any stage before the
judgment in the case has been announced.

(3) No court inferjor to that of a 3[Judicial Magistrate]
of the first class shal] lry any offence under this Act,

Bar of suit or other 19. No suit, prosecution or other legal proceeding

PEQROceIgS: shall lie against the overnment or against an)édperson
for anything which s ip 80od faith done or intended to be
done under thig Act or the rueg framed thereunder.

— e ———————

—
———

1Added by Punjab Act No. 19 of 1959,
*Inserted by Punjab Act No. 7 of 1966.

*Substituted for the word “Magistrate® by Punjab Act No. 25, 1964
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20. (1) The Government m

out the provisions of this Act, Ay make rules to carry Pover to make

rules,

(2) In particular and without prejudi
rality of the foregoing powers prejudice to the gene-
for *— » Such rules may provide

(a) the constitution, powers, duti
of the Sugarcat’le Contr’oldlll3té;e;.ls1-(1a r}d procedure

(b) the powers and dutie .
Gt - 1es of the Cane Commis-

(c) the authorities by which any functi
i tions under

this Act or the rules made );her

be performed ; eunder are to

(d) the form in which any notices required und
this Act should be given ; quired under

(¢) the procedure to be followed in making a
survey under.this Act, the manner of calculating
the cost of such survey, the amount to be
deposited in connection therewith and the
assistance to be afforded by owners an
occupiers of land to the officer making such

survey ;

the form of agreement to be entered into for
the purchase of cane, the date by which such
agreement should be made and the terms
and conditions thereof 3

: i be purchased
(g) the quantity of canc. wéllllglilnrgnagny IIJ) Srohatis

in an assigned 2@

crushing season >
i d the maintenance
i of notices an the
i tg? g():sotll'gg, registers and acgou?;sofagopics
ubmission of returns, he fs s].? 130 be charged
2f entries therein and the 1¢€

e:
for the same » price of

: minimum
. d b “’hlch - ‘ te l';
0 he method, 1% s A
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()) the form and manner in which .o

! for licences may be made, fhe atI;II?"Tl]catmns
conditions of “each licence, thejs roand
suspension and cancellationt and the °fnewal,
be charged for the same ; €esto

(k) the correct weighmgnt of cane, the Provis;
of facilities for weighment and for checkin:
weighments, and timings of weighmenrs < ™

(!) the payment of the price for cane ; and

(m) any other matter which is to be or
prescribed under this Act, T
Sumr e 9, The Sugarcane Act, 1934 (Act XV of 1934)
Seend the 10 S0 far as it is applicable to the State of Punjab, and the
(Panat Sugarcane (Punjab Amendment) Act, 1943 (Punjab
Alzg§;1dartl;§n3 Act, Act IX of 1943), are hereby repealed. Anything
® done or any action taken in exercise of powers conferred
by, or under the repealed Acts, or purporting to have
been done or taken under the ‘Punjab Sugar Factories
Control Act, 1950 (Punjab Act I of 1950) shall, to the
Extent of being consistent with the provisions of this Act,
be deemed to have been done or taken under this Act
as 1f this Act were in force at the time when such thing
was done or such action was taken.
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